IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 2 HYDERABAD 3ENCH

" 0.A.Ne©,772/93

BETWEEN 3

M%gaheswara Rao

I:L{_'

AND |

1, The Commander, Officer-in~Charxge,
Naval Base, Ship Building Centre,
Visakhapatnam,

2. Joint Secretary to|Government,
. Government of India,
Ministry of Defenco.?, New Delhi,

’

Ceunsel fer the Applicant

Counsel for the Respendents

1
|
-

CORAM 3

HON'BLE SHRI T,.CHANDRASEKHARA REDDY

\ - o

AT HYDERABAD

Date of Order: 8,2,1994

.+ Applicant, -

.» Respondents,

es Mr.Dilleswara Rao

.s Mr.N.R uDevraj

HON'BLE SHRI A,B.GORTHI : MEMBER (ADMN,)

MEMBER (JUDL,)

Jro

a

-
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Order of the Division Bench delivered by

L J 2 - e

Hon'ble Shri A.B,Gorthi, Member (Admn,),

Tiile facts stated in this OA and the - '
issues ralsed therein are sSimilar to those in

O0.A. 19/93 which we have disposed of today separately,

For the reasens stated in 0,A.19/93 this application

is also allowed with the follewing directions i«

1. The épplicant?}may be continued to be engaged
se leng therewis work in preference to juniors
and freshers,

l
2. The nameL}ef the applicantEEWLll be enté%iin &
live |casua1 labour register, may be <§:s an m:xdg1
appro|ved 1list as different from{ approved
ist,meantfar -those engaged through Empleyment
Exchange, . i

The case of the applicant’) fér grant of temporary
status and for regularisatjion against available .
Group 'D' postswill be considered by the respon-
dents keeping in view the - seniori}:y of - )
the applicants and strictly inm- acpordai?ice with
the extant .séheme/instructions.

LY
.

Th‘erq,éﬁall'be no order as to coests,
I
e S o

(T LCHANBRASEKHARA KEDDY ) ( (A.B .GORIHI) .
Member : (Judl Y. i Member (Admn,) /‘(

Dated : 8th February, 1994.

ictated in Open Court) - :
® ® ﬂ”"@,‘-,“’,m
| Deputy Fegistrar{Jd)

TC
i, The Connnasrgck::, Dfficer-in=Charage, Naval . Sase,
Ship Building Centre, Yisakhapatnan.
2, The Joint Secretary to Coveramwent, Govt.of dndia,
#inistry of tefence, Now Dolhie
3, One copy Lo Hx.ﬂ.t‘lpaswara Leo, ndvocate, 1.3.183/40/68/0/2
Ozpt Ple; Crounds, i anahia@aa&@ﬁydo .
4, Unc copy to M NGRS _DQANO\ ¥ i CI5iGCa CAT S HY Sy
6. One copy to Library, CATaiyd, (C) nf sHate COpYe
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I% THFE CENT AL ALMINISTRATIVE TRIBUMAL
"MYDERrBAD BEIICIT AT HYDERABAD

[
o

THE EON'TLE “&..JUUTTCE V.WEELADRI RAO %
' VICE-CHATRMAN:

: o ‘ . ‘ S REA | /

Tl HOW'ZLE [1..4.3.GORTHI :MEMBER{A)

s ._ )
- / Al

THE HON'BLE MR.T.CHANDRASEKHAR REDDY

MEMCER({JUDL)
’ )
. THE HCS'BLL MP.RLRANLARAGZS 3 MEMBER
. - ( ADMN)

pated: B-)ig94.

CRLGERZJUDGHEIT s

1.A./R.A/C.A, No.

o ‘ in -
0.a.No. 77)//5{’5
’ : (..o,

T.A.NO.

T Adr tﬁed and Interim Directions
issped. '

-
~

~Allowed. -
S
Disposed of with directions.

Distphissed.
Digmissed as withdrawn.

Digmissed for itefault.

Reljected/Lrdered.

No order as to costs.
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